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Registry 

Order of The Tribunal 

  Heard both the learned counsels for the applicant 
and the respondents. 

 

MA No. 338/2018 has been filed by the respondents 
requesting for 10 months' time to complete the 
Disciplinary Proceeding against the applicant. Vide 
order dated 24.5.2018 the respondents were given 
time of four months to finalise the Disciplinary 
Proceeding. The present MA has been filed on 
27.9.2018, almost after expiry of four months' 
period which was allowed by the Tribunal. 

 

In view of the above it is not possible to consider for 
further 10 months' period to complete the 
Disciplinary Proceeding against the applicant. The 
present position of the proceeding is also not clear.  

 

Learned counsel for the applicant submitted that the 
applicant has retired in the meantime and all his 
retirement dues are withheld because of the 
Disciplinary Proceeding. He also submitted that 



challenging the order dated 24.5.2018 the applicant 
has moved Hon'ble High Court. 

 

Since the matter is pending before the Hon'ble High 
Court we are not inclined to pass any order in the MA 
which is disposed of. 

 

Copy of this order be handed over to the learned 
counsel for the respondents. 
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